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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH,
PUNE AT PUNE

APPLICATION NO. 33 OF 2018 (WZ)

Mr. Sanjay (@ Bala Bhegde & Ors. Petitioners

Versus

The State of Maharashtra & Others. ... Respondents

AFFIDAVIT IN REPLY ON BEHALF OF THE RESPONDENT

NO. 62 (MR. SAMEER SHAH).

I, Mr. SAMEER SHAH, adult, of Mumbai, Indian Inhabitant, the
Respondent No. 62 herein, having my residence at 14, Parijat, 52,
North Avenue, Santacruz (West), Mumbai — 400 054, Maharashtra, do

hereby solemnly affirm and state as under:

1. That I state that I have read and understood the contents of the
said application and in response thereto, I submit as under. |
also state that | am conversant with the facts of the case and as

such am competent to depose to this affidavit.
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. At the outset, this Respondent denies each and every statement,
allegation or contention in the said application, which is
contrary to and inconsistent with what is stated herein, except
in so far as matters of record and what is admitted herein.
Nothing shall be deemed to be admitted for want of denials or

otherwise unless specifically admitted by this Respondent.

PRELIMINARY SUBMISSION

. At the outset, the present respondent denies the entire contents,
averments and allegations in the application as factually
incorrect and false. The present respondent submits that the
entire application is baseless, frivolous, and vexatious, and
filed with ulterior motive for personal gain therefore deserves
to be dismissed with exemplary costs. The entire application 1s
vague, without any specific details and particulars. The
application deserves to be dismissed on the sole ground of its
vagueness and failure to furnish specific details as to which
area is declared eco-sensitive area, official orders of the
governing body and what is the extent of damage if any caused
to the environment. Further the applicant has miserably failed
question relating to the

to make out any substantial
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environment hence the application deserves to be dismissed

with cost.

. At further outset, the applicant states that he is a Member of

Legislative Assembly representing the Maval Constituency of
Pune District member of a ruling party (Bharatiya Janata Party)
and as per the contents of the application the present
application is filed against the houses constructed by the
politically influential people clearly indicates that the applicant
is using this Hon’ble forum as a tool to settle personal scores.
The present baseless application is not a Public Interest
Litigation filed in interest of public at large but is filed with
personal vendetta and for personal gain or political motive. The
concept of public interest litigation was discussed in depth by
the Hon'ble Apex Court by holding that a petition styled as
Public Interest Litigation which is a camouflage to foster the
personal disputes is to be thrown out. It was Hon'ble Dr. Arijit
Pasayat and P. Sathasivam, JJ who made the following
observations in the case of Holicow Pictures Private Limited v.

Premchandra Mishra and Ors. reported in (2007) 14 SCC 281:
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“10. In para 98 of the said judgment, it has further been
pointed out as follows: (SCC pp. 345-46) 98. While this Court
has laid down a chain of notable decisions with all emphasis at
their command about the importance and significance of this
newly developed doctrine of PIL, it has also hastened to sound
a red alert and a note of severe warning that courts should not
allow its process to be abused by a mere busybody or a
meddlesome interloper or wayfarer or officious intervener
without any interest or concern except for personal gain or

private profit or other oblique consideration.”

12. It is depressing to note that on account of such trumpery
proceedings initiated before the courts, innumerable days are
wasted, which time otherwise could have been spent for the
disposal of cases Through of the genuine litigants. Though we
spare no efforts in fostering and developing the laudable
concept of PIL and extending our long arm of sympathy to the
poor, the ignorant, the oppressed and the needy whose
fundamental rights are infringed and violated and whose
grievances go unnoticed, unrepresented and unheard; yet we

cannot avoid but express out opinion that while genuine
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litigants with legitimate grievances relating to civil matters
involving properties worth hundreds of millions of rupees and
criminal cases in which persons sentenced to death facing
- gallows under untold agony and persons sentenced to life
imprisonment and kept in incarceration for long years, persons
suffering from undue delay in service matters-government or
private, persons awaiting the disposal of cases wherein huge
amounts of public revenue or unauthorised collection of tax
amounts are locked up, detenu expecting their release from the
detention orders, etc. are all standing in a long serpentine
queue for years with the fond hope of getting into the courts
and having their grievances redressed, the busybodies,
meddlesome interlopers, wayfarers or officious interveners
having absolutely no public interest except for personal gain or
private profit either of themselves or as a proxy of others or for
any other extraneous motivation or for glare of publicity, break
the queue muffing their faces by wearing the mask of public
interest litigation and get into the courts by filing vexatious and
frivolous petitions and thus criminally waste the valuable time
of the courts and as a result of which the queue standing

outside the doors of the courts never moves, which piquant

ey
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situation creates frustration in the minds of the genuine
litigants and resultantly they lose faith in the administration of

our judicial system.

15. The court has to be satisfied about (a) the credentials of the

applicant: (b) the prima facie correctness or_nature of

information eiven by him: (c) the information being not vague

and indefinite. The information should show gravity and

seriousness involved. The court has to strike a balance between

two conflicting interests: (i) nobody should be allowed to

indulge in wild and reckless allegations besmirching the

character of others: and (ii) avoidance of public mischief and

void mischievous itions seeking to _assail__for obligue

motives, justifiable executive actions. In such case, however,

the court cannot afford to be liberal. It has to be extremely
careful to see that under the guise of redressing a public
grievance, it does not encroach upon the sphere reserved by the
Constitution to the executive and the legislature. The court has
to act ruthlessly while dealing with imposters and busybodies
or meddlesome interlopers impersonating as public-spirited

holy men. They masquerade as crusaders of justice. They
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pretend to act in the name of pro bono public, though they have
no interest of the public or even of their own to protect.”
Similar observations had been made by this Court in Ashok
Kumar Pandey v. State of W.B. We may reiterate here the
observations made in SCC para 12 herein, which are as
follows: (SCC p. 357)

“12. Public interest litigation is a weapon which has to be used
with great care and circumspection and the judiciary has to be
extremely careful to see that behind the beautiful veil of public
interest an ugly private malice, vested interest and/or
publicity-seeking is not lurking. It is to be used as an effective
weapon in the armory of law for delivering social justice to
citizens. The attractive brand name of public interest litigation
should not be used for suspicious products of mischief. It
should be aimed at redressal of genuine public wrong or public
injury and not publicity oriented or founded on personal
vendetta. As indicated above, the Court must be careful to see
that a body of persons or a member of the public, who
approaches the Court is acting bona fide and not for personal
gain or private motive or political motivation or other oblique

consideration. The Court must not allow its process to be
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abused for oblique considerations. Some persons with vested
interest indulge in the pastime of meddling with judicial
process either by force of habit or from improper motives.
Often, they are actuated by a desire to win notoriety or cheap
popularity. The petitions of such busybodies deserve to be
thrown out by rejection at the threshold, and in appropriate
cases, with exemplary costs.”

. At the further outset, this Respondent submits that the said
application is barred by limitation and ought to be dismissed on
this ground alone, with exemplary costs. Section 15(3) of the
National Green Tribunal Act, 2010 (‘the said Act’) provides no
application for grant of any compensation or relief or
restitution of property or environment under this section shall
be entertained by the Tribunal unless it is made within a period
of five years from the date on which the cause for such
compensation or relief first arose. The proviso to Section 15(3)

of the said Act, provides that the Tribunal may, if it is satisfied

that the applicant was prevented by sufficient cause from filing

the application within the said period, allow it to be filed within
a further period not exceeding sixty days. As mentioned in

detail hereinafter, the cause of action against this Respondent




arose on or about 19th April 1996, when this Respondent vide

four separate sale deeds purchased the property at Survey No.
112, admeasuring 1 Hectare 78 Ares at Village Ambegaon,
Taluka Maval , District Pune (hereinafter referred to as ‘the
said property’) along with a structure standing thereon which
included a Horticulture Dome, Pump Room and Store room
(hereinafter referred to as ‘the original structure’). Further, the
Applicant being a local resident and a former Member of the
Legislative Assembly representing Maval Constituency of
District Pune, was always aware of the original structure
standing on the said property as the original structure is
mentioned in the records of the Gram Panchayat, Ambegaon
(hereinafter referred to as ‘the said Gram Panchayat’) and this
Respondent is paying property tax to the said Gram Panchayat
in respect thereof. Though the original structure stood on the
said property prior to 1996, even assuming without admitting

and for the sake of argument that the period of limitation

commenced from 19th April 1996, the application having been

filed on 13th April 2018, is clearly barred by limitation.
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6. The present application is filed after a period of more than 22

years after accrual of the cause of action and is filed only with
a view of an ulterior motive and only to harass this Respondent
and to extort money from this Respondent. This Respondent
submits that the purported date of knowledge of the Applicant
is of no relevance when considering the period of limitation in
terms of Section 15(3) of the said Act.

. The cause of action for filing the application under the said Act
cannot accrue on the date when the applicant discovers the
alleged act of environmental damage. This Hon’ble Tribunal
has rejected the proposition of the rule of discovery being
applicable to patent events perceptible to the public at large and
by no stretch of imagination can the cause of action for filing
the application under the said Act would accrue on the date
when such alleged environmental damage is discovered by the
applicant. The contention of the Applicant that the limitation
commenced only in October 2017, is false to the knowledge of
the Applicant and the Applicant has approached this Hon’ble
Tribunal with a false case only to get over the bar of limitation.
. Further, the application of principles of recurring and/or

continuing cause of action for the purposes of disputes under
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Section 15(3) of the said Act would lead to serious anomalous
and undesirable consequences. The legislature while enacting
the statute was well aware of the consequences and hence it
used the word ‘first’ for ‘cause of action’ to file any application
before this Hon’ble Tribunal. This Respondent therefore
repeats and reiterates that the said Application is barred by

limitation.

SUBMISSION ON FACTS

. The facts that are relevant to appreciate the controversy in the
said application with regard to this Respondent are as follows:

. The original owners of the Survey no. 112 transferred all their
right, title and interest in the said property along with the

original structure standing thereon, to this Respondent vide

four different registered sale deeds dated 19th of April 1996,

which are registered before the office of the sub-registrar,
Maval, at Sr. No. 3586, 3587, 3588 and 3589/1996.

. The said property since 1953 was under cultivation which is
evident from the Village Form 7, 7A and 12 of the said land

and since the original owners of the said property at relevant

"
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time were carrying out farming and horticulture activities on
the said land since 1953 the vicinity cannot be termed as eco
sensitive zone or to be causing any threat to natural habitat of
any endemic and endangered taxa of the area disturbing the
natural pathway of wild animals, corridor of wildlife as stated
in the application by the applicant.

. The name of this Respondent has been recorded in the Records

of Rights of Village Form No. 7 on 2nd November 1996 vide

mutation entry No. 1000, 1001, 1002 and 1003.

- On 23rd July 1997, the State of Maharashtra granted

permission to the present respondent to draw water from

Pavana Dam for a period of 18 years and again on 08th April

2008 the State of Maharashtra granted permission to the

present respondent to draw water from Pavana Dam which is

valid till date. Copies of the permission letters dated 23rd July

1997 and 08th April 2008, are hereto annexed and marked

Annexure ‘R-1 (Collectively)’.
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e. Gram Panchayat Ambegaon, Tal. Mulshi, Dist. Pune (‘the said

Gram Panchayat’) having made an assessment of the original
structure standing on the said property, levied property tax
thereon. This Respondent continues to pay property tax since
the year 1999, till date. Copies of various tax receipts issued by
the said Gram Panchayat are hereto annexed and marked
Annexure ‘R-2’ (Collectively).

The Maharashtra State Electricity Distribution Limited
(‘MSEDCL’) (formerly Maharashtra State Electricity Board
(MSEB)), provided electricity connection to this Respondent in
respect of the said structure and the said property and has been
supplying electricity to the original structure from the date of
supply mentioned on the electricity bills. Further, the
MSEB/MSEDCL raises monthly bills for electricity supplied to
the said structure standing on the said property and this
Respondent is regularly paying the electricity bills. A copy of
the bill for the period June 1999 to March 2000 issued by
MSEB/MSEDCL issued by MSEB/MSEDCL (as a sample), as
well as some of the subsequent bills, is hereto annexed and

marked Annexure ‘R-3’ (Collectively).

1
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g In around 2002, the present respondent intended to construct a

forest house on the said property and accordingly the present

respondent by his letter dated 02nd May 2002 applied for

permission to build a forest house from the said Gram

Panchayat and thereafter by a certificate dated 23rd May 2002,

the said Gram Panchayat granted permission to this Respondent
to build structure under the provisions of Section 25 of the

Maharashtra Gram Panchayat Act, 1958. A copy of the

respondent’s application letter dated 02nd May 2002, and of the

certificate dated 23rd May 2002, are hereto annexed and

marked Annexure ‘R-4’(Collectively).

. Thereafter, this Respondent carried out repairs and additional
construction in 2014-15, and the said Gram Panchayat, after
assessment of the structure, charged house tax for the modified
structure for the period 2014-15 onwards. Copies of various tax
receipts issued by the said Gram Panchayat are hereto annexed

and marked Annexure ‘R-5’ (Collectively).

x
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Adv. Karendra M. Migh-
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The respondent submits that the respondent preserving the
natural flora and fauna of the area has made available a tourism
place with stay facility and considering the same the
Maharashtra Tourism Development Authority has registered
the said property and forest house constructed thereon as a its
certified Stay and breakfast facility under its “Tourism stay and

breakfast scheme”. The Maharashtra Tourism Development

; : — , h .
Authority has issued Registration certificate dated 08t April

2019 is hereto annexed and marked Annexure ‘R-6’.

Further, this Respondent has constructed a septic tank on the
said property and hence no waste matter is being released into
the waters of the Pavana Dam or anywhere in nature and no

environmental damage is being caused by this Respondent.

Also, when this Respondent purchased the said property, it was
a barren piece of land, and this Respondent has planted and/or
maintains several thousand trees on the said property and has
afforested the said property and thus has helped increase the
green cover of the area. The respondent’s property is very

green today. The original natural forest and undergrowth still
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covers 90% of the property. The respondent has not cut any
trees for the purpose of development of the property.

The respondent has not made any approach road to the property
for the purpose of construction or otherwise. The respondent

has not cut, flattened or leveled any hill, as alleged.

SUBMISSIONS ON MERITS

This Respondent submits that the original owners and/or this

Respondent has approached the concerned authorities from

time to time and has secured several permissions and

approvals, with respect to the said property and the structure
standing thereon and has also paid the necessary charges, fees,
taxes etc. as 1s evident herefrom:

i. The said Gram Panchayat had granted permission to
build a forest house and the same 1s acknowledged by
Gram Panchayat. It has been issuing property tax bills
for the original structure since 1999 as well as for the
repaired/additional structure since 2014.

ii. The structure has been supplied with electricity by the
MSEB/MSEDCL since 1999 and this Respondent has

also constructed a septic tank on the said property.
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That these respondent along with others had already filed
a petition in the year 2018 before Hon’ble Supreme
Court bearing SPL (C) No. 50/2019 on an issue whether
the said property vests in the State Government as a
‘Private Forest” which is deemed to be ‘Reserved Forest’
in terms of the provisions of the Maharashtra Private
Forest Acquisition Act, 1975, and same is pending

before the Hon’ble Supreme Court of India and Hon’ble

Supreme court vide its order dated 28th January 2019

had granted status quo in the said matter. Copy of said

order dated 28th January 2019 is hereto annexed and

marked Annexure ‘R-7’.

The State Government has also granted permission to
draw water from Pavana Dam in July 1997.

Also, in 2020, the PMRDA and Maharashtra Tourism
Development Authority has granted permission to use
the said structure and the said property as a forest tourist

resort.
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11. This Respondent submits that the applicant has miserably
failed:

i. to establish that the said area is an eco sensitive zone
and or any kind of threat is caused to the environment
due to the actions of these respondents.

ii. to bring on record any official gazette or declaration
showing the said area is marked as Ecologically sensitive
zone or Western Ghat Eco-sensitive Area.

iii.  to show his bonafide interest on the contrary it is evident
that the present application is filed for political and
personal gain by targeting the innocent persons and
harassing them with malafide interest of undue monetary

gains.

12. This Respondent submits that in view of what is stated herein,
this Respondent is not dealing paragraph wise with the said
Application and craves leave to file a further reply, if required,

dealing paragraph wise with the said Application.




‘ 2146

CONCLUSION
13. In the circumstances, this Respondent submits that apart from
being barred by limitation, no case is made out by the
Applicant and that the said Application ought to be dismissed

with exemplary costs. g ’ L

DEPONENT

VERIFICATION

I, Mr. Sameer Shah, adult, of Mumbai, Indian Inhabitant, the
Respondent No. 62 herein, having my residence at 14, Parijat, 52,
North Avenue, Santacruz (West), Mumbai — 400 054, Maharashtra, do
state on solemn affirmation that what is stated in paragraphs 1 to 12
of the foregoing affidavit is true and correct and is based on the
records of the case and upon legal advice received by me and
believed by me to be true and nothing material has been concealed

therefrom.

Solemnly affirmed at Mumbai )

Y —,
this 21st day of November 2022 1) g B
BEFOREME 0"~

J /\\\\\

"MATARIAL REG NO. Warendra ME anMishra
T/ Advocate & Notary (Govt. of India
PAGE NOLDZ-SR NO.>T L1128 1 Shop e - it o, Plta 0.
]

Opp. L.T.Engg. College, Sector-5,

m oparkhairane, Navi Mumbai - ; :
DATE ' Koparkh Navi Mumbai- 400709 21 NOV 2022.

Mob.: 8850911045/9869502257

Mr. Sameer Shah
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Maharashtra Krishna Khore Development Corporation

License for use of Water
Out No. / Kha. Pa. Vi./ Irrigation 3/4113 Year 1997

Khadakvasla Irrigation Dept.,
Irrigation House, Pune 11.
Date: 23.7.1997

To,

Mr. Sameer Harsukh Shaha & other 1

At Post Ambegaon, Tal. Maval, Dist. Pune

Subject : Sanction for change in name on pumping license on Pavana
Dam Water Reserve
Sir,

Hon. Executive Engineer, Kha.Irri.Dpt., Pune has sanctioned
following permission to Jaymala Gajanan Godbole & 4 others, R/at at
Ambegaon, Tal. Maval, Dist. Pune for tenure of 18 years vide his letter
bearing Out. No. IB/2050 dated 10.6.1988.

The details of original permission are as follows;

Sr. | Name of Person Gat Total Sanctioned area in Hector

No. No. Area

Kharif | Rabbi Through Tota

out the
year
1) | Mrs. Jaymala Gajanan | 112 1=60 | 0=70 |0=70 0=20 H. Are
Godbole & other Four 1=60

Total

This permission is limited for irrigation purpose, it cannot be used for
industrial or drinking water purpose. If found so, this permission will be
terminated or a fine will be charged according to rules or the water supply
will be terminated or / and the further procedure will be undertaken as

directed by the Corporation.
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This written letter is issued to you according to reference letter for further

renewal of license / change in name of your irrigation pumping license.

So, this office is giving orders for renewal / change in name as follows;

Sr. | Name of Person Gat Total Renewed / Changed names in
No. No. Area
Kharif | Rabbi Through Total

out the

year
1) | Mr. Sameer Harsukh Shaha | 112 1=60 | 0=70 |0=70 0=20 H. Are
2) | Mrs. Finnari Sameer Shaha 1=60

Total

You have to install a water meter in this scheme at your own cost

from the date of renewal / change in name. It should be in good operating

condition. It should be shown to irrigation employees and officers at the

time of their visit and the Corporation will have right to charge water cess

in future upon the water being used by you according to cubic meter

system.

1.

After sanction of renewal / change in name, the original sanction

will be considered as cancelled, no complaint will be considered

about it.

The Irrigation department will be entitled to change current capacity

(in Horse Power) [HP]

The tenure of this permission will be of 18 years according to

prevailing rules (up to 10.6.2006), then you will have to submit a

proposal for further renewal through branch office.

You have to take water for permitted area only, if you pump extra

water than permitted, the excess crop will be considered as without

application and a fine will be charged upon it vide a detailed

Panchanama.
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This department will not be responsible if the water level of river /
lake / canal decreases or any of your crop gets affected by
increased water level of the same. If the current of river / canal /
lake is gets lower or stopped, any excess water will not be released

for you from the dam.

All the conditions of Maharashtra Irrigation Act 1976 will be binding

upon you and you have to follow the same.

According to this sanction, you have to submit your water demand
as per Extract No. 7 for each season to concerned branch officer's
office in stipulated period without failure and water should not be
pumped without obtaining water pass. Otherwise, the excess crop
will be considered as without application and a fine will be charged

upon it vide a detailed Panchanama.

It will be your personal responsibility to submit water application &
to pay the dues in time. If the water cess is not paid in stipulated
time, late fee will be charged @ 10%. If the bill of water cess
remains pending for more than a period of 1 year, an interest will

be charged on outstanding @ 18% per year.

If you obtain water from any other large / medium / small project
for irrigation for the sanctioned area, this pumping permission will

be considered as cancelled.

This permission will be terminated in case of abiding any of the
above mentioned terms & conditions. Please note that, you will not

be entitled to claim any consideration in such case.

This permission cannot be used for amalgamation of Horse Power

capacity sanctioned for other properties or any other reason.

Copy to;

Dpt. Executive Engineer

Khadakwasla Irrigation Dept., Pune 11
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Sd/-
Executive Engineer
Khadakwasla Irrigation Department,
Pune 11
Copy to;
Hon. Superintending Engineer, Pune, Irrigation Corporation, Pune 11 for
his kind information.
Copy to; Sub-divisional Engineer, Pumping-Irrigation Sub-division, Pavana
Nagar Sub division for his kind information.
Copy to; Branch Officer, Pumping - Irrigation, Branch No. 2, Pavana
Nagar for his kind information and further procedure.
2/- You please take precaution to submit report after each 6 months

according to term No. 6 in this letter.
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Government of Maharashtra

License for use of Water
Out No. / Kha. Pa. Vi./ Irrigation 2923 Year

Khadakvasla Irrigation Dept.,
Irrigation House, Pune 11.
Date: 23.7.1997

To,

Mr. Sameer Harsukh Shaha & other 1

At Post Ambegaon, Tal. Maval, Dist. Pune

Subject : Sanction for renewal of pumping license on Pavana
Dam Water Reserve

Ref.: Sub-divisional Engineer, Pumping Irrigation sub-division,
Pavana nagar, Out. No. 391 dt. 2/4/08

Sir,

Hon. Executive Engineer, Kha.Irri.Dpt., Pune 11 has sanctioned
following permission to Mr. Sameer Harsukh Shaha & 1 others, R/at at
Ambegaon, Tal. Maval, Dist. Pune for area admeasuring 1.60 Hector vide
his letter bearing Out. No. 4113 dated 23.7.1997.

The details of original permission are as follows;

Sr. | Name of Person Gat Total Sanctioned area in Hector
No. No. Area
Kharif | Rabbi Through Total
out the
year
1) Mr. Sameer Harsukh Shah 112 1=62 | 0=70 0=70 0=20 H. Are
Kinnari Sameer Shah 1=60
Total | 1=62 | 0=70 | 0=70 0.20 1.60

This permission is limited for irrigation purpose, it cannot be used for
industrial or drinking water purpose. If found so, this permission will be

terminated or a fine will be charged according to rules or the water supply
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will be terminated or / and the further procedure will be undertaken as
directed by the Corporation.

This written letter is issued to you according to reference letter for further
renewal of license of your irrigation pumping license. So, this office is

giving orders for renewal as follows;

Sr. | Name of Person Gat Total Renewed / Changed names in

No. No. Area

Kharif | Rabbi Through Total

out the

year
1) | Mr. Sameer Harsukh Shaha | 112 1=62 | 0=70 | 0=70 0=20 H. Are
2) | Mrs. Finnari Sameer Shaha 1=60

Total

You have to install a water meter in this scheme at your own cost
from the date of renewal. It should be in good operating condition. It
should be shown to irrigation employees and officers at the time of their
visit and the Corporation will have right to charge water cess in future

upon the water being used by you according to cubic meter system.

1. After sanction of renewal, the original sanction will be considered as

cancelled, no complaint will be considered about it.

2. The Irrigation department will be entitled to change current capacity
of 10 Horse Power) [HP]

3. The tenure of this permission will be of 18 years according to
prevailing rules (up to 1.7.2026), then you will have to submit a

proposal for further renewal through branch office.

4, You have to take water for permitted area only, if you pump extra
water than permitted, the excess crop will be considered as without
application and a fine will be charged upon it vide a detailed

Panchanama.
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This department will not be responsible if the water level of river /
lake / canal decreases or any of your crop gets affected by
increased water level of the same. If the current of river / canal /
lake is gets lower or stopped, any excess water will not be released

for you from the dam.

All the conditions of Maharashtra Irrigation Act 1976 will be binding

upon you and you have to follow the same.

According to this sanction, you have to submit your water demand
as per Extract No. 7 for each season to concerned branch officer's
office in stipulated period without failure and water should not be
pumped without obtaining water pass. Otherwise, the excess crop
will be considered as without application and a fine will be charged

upon it vide a detailed Panchanama.

It will be your personal responsibility to submit water application &
to pay the dues in time. If the water cess is not paid in stipulated
time, late fee will be charged @ 10%. If the bill of water cess
remains pending for more than a period of 1 year, an interest will

be charged on outstanding @ 18% per year.

If you obtain water from any other large / medium / small project
for irrigation for the sanctioned area, this pumping permission will

be considered as cancelled.

This permission will be terminated in case of abiding any of the
above mentioned terms & conditions. Please note that, you will not

be entitled to claim any consideration in such case.

This permission cannot be used for amalgamation of Horse Power

capacity sanctioned for other properties or any other reason.

Copy is accepted by Ex. Eng.
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Dpt. Executive Engineer

Khadakwasla Irrigation Dept., Pune 11

Copy to;

Hon. Superintending Engineer, Pune, Irrigation Corporation, Pune 11 for
his kind information.

Copy to; Sub-divisional Engineer, Pumping-Irrigation Sub-division, Pavana
Nagar Sub division for his kind information as per his letter No. 391,
dated 2/4/2008.

Copy to; Branch Officer, Pumping - Irrigation, Branch No. 2, Pavana
Nagar for his kind information and further procedure.

2/- You please take precaution to submit report after each 6 months

according to term No. 6 in this letter.
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MAHAVITARAN

LAST 3t
(?‘__:/

Maharashtra State Electricity Distribution Co. Ltd.

. p———

o e e e e T )
’ 4769:WADGAON . !
Billing Unit | MAVAL S/DN. -Bill Fér. | SEP-15 |
Consumer 182192100951 Old Cunsumer | AC0032
."NO‘- ! No. . P‘MM
Name: 'SHRI SAMR mnsm-lsmu S
'HNO.112 AMBEGAON !
Address: |TAL MAVAL DIST PUNE |
i AMBEGAON 410506 -

* For any queries on this bill please contact
sdod4769@ho.mahadiscom.in

e e ——

fl 717- | 1 | i LTV
P’MT::‘:’::"_- 1274- | Tariff 109 | CategoryIAG(UNMTEJ)T.S-
. ) | 0320 i I 10HP
e ——— v S— —— e = S S cov——
T ore:  laeossafSomm110] Duty 45 1
| © ] Load HP ‘I
SRS S— . B (e
i Sancl 10 Supply
Pole No: | 000000 01-Jun-99 |
| Foletor | 00000 {ioaatrp| pate | M
i Met:r* | current | ;m_-;;:; 7 g i Ad]. o
. No. Reading | Reading IMl= U"“. Unit Total‘i

1000 0 0 ool 0 0 0

NN SV (S0 NNUSSUUN (. SSN) S i e

; Security Deposil -- . 4

[Arrears: 329000 |Hekd 1670.00 _ |Demanded: 0.00 |

o — e} i b T b

Bill for 3 Month(s)
Receipts considered up-to 10-NOV-15
Meter status: NORMAL
™ Revised Tariff applicable w ef 01-Jun-2015/This billis based on
prevaiing MERC tariff less direct subsidy(Rs.7620,00) from GOM
vide GRNO. 278 Dated 29/01/2014**/

e s ———— o 3
;BI“ Dale i 26-NOV-15 i
'Bill Period: | 19-JUN-15 10 19—33115

B et e e —

{'" e ; ]-—~ s Rs. F's.-l
fm‘ - T — - m— ——— ——-“nw..&l'
L_e Dale 16—[EC—15 T 5,280.00
‘If Pald hy lhls Date' 02-_033-15 ‘ .230.00}
[If Pald After thls Dale. ? 16—DK:-15 L.. §,390. OOJ

"The above amount is bemg rounded up i

Lt 3 ereram—— . oo ap—— - ——

I Y
Fixed Charges T . --:L... _______‘O_.E(}k_
Buargy Charges - -1 | 4,560_._9(3
Eleclncny Duly < 1 0.00
[FAC. ' 712. ipii
Addtional Supply Charges ¥ ] 0.00,
TTax on Sale _. R e H_.D?)Dl
[Previous Bl Credit s 0.00'
!_?Er‘}én?m;'e;i' L
e RIS SR
{Oher ctarges . . - 1 . . oo}
Towl | s
TN
Adustents | 000
terestArears 0.00!
TowlAwears [ 2
e e AL 1 IO ...
Rounded Bill _ i 5,280.00
Laat Roceipt Date % T 09-0CT-15|
Last Rlaceipt.zl;munt i . 4.8:306

DPC:105.44
After this date: 16-DEC-15
Pay Rs. §390

£ PayNow )

Prompt Payment Discount: Rs. 52.72, if bill is on or before 02-DEC-
15

* For querles related to your online payment transactions, please contact helpdesk_pg@mahadiscom.in
Any unauthorised changes made in this bill will lead to non-acceptance of the bill

F =
Biling |75 | Consumer 318219210095_}—PCT?1Tariff ios;

s s o e e A B ———— —

___?_ Rs.Ps.|

! 16-DEC15 5.280.00|

e e TR LT A gt

IMia Mata:
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HERTT FT gl i@ Brdegem Hu= f.

Yol qXaoT &aF 15 JUL-2022
Website :www.mahadiscom.in
GSTIN of MSEDCL 27AAECM2933K1ZB HSN code 27160000
BILL NO.(GGN}: 000001668891872

AT FHIF: 182190000622 &ud fRei: 28-JUL-22
SHRI SAMIR HARSUKH SHAH ST TR
SR.NO.112 AMBEGAON TAL-MAVAL DIST PUNE AMBEGAON 412106 b B89
: g3*+e4g5/ .
Aarga) A 7 Rt 17-AUG-22
AT TRW A HIEATE: 560.00
Rraffer gfere: 4769 :WADGAON MAVAL S/DN. qLasT fei: 26-Jan-11 [x]
& ®hel: 090 /LT-I (B) Residential 1Ph HT HI: 2.65 KW Scan this GR ‘.-
9 &: 00000000 Ham & FHI(F): 3,000.00 god? wigmpllaHIM T4
5 H r
vl e At ALE.: 6/ 28-0001-0001 /4769540 e REgar feeian: 25-JUL-22 P;’;’m‘gm :_" :
faret i 06500102168 A RS fmis: 26-JUN-22 a
Rf¥ar o we

ag R Aele R o s gfae A1, giae THor AT ST 3Rl e S
10938 10869 01 69 0 69 $TOTT g fohar faeid 3T qével aerarel

NORMAL
Bill Period: .97 Month(s) /

AR der arat * Freradl A AT $ig 24°7
500 MSEDCL Call Center:
18002333435
400 - 18001023435
1912
300 ~ agTedT awie e s
. Foraw 7 Frvgfer Aefatoren
200 T TG~
www,mahadiscom.in >
ConsumerPortal > CGRF
100 | YTl ey TR,
0
%
HgeaTd

rorfi e Wl e wdr Aol U 9 AT ReEm to wwwir Mafw R Moandeoh  swvamardr-
https://consumerinfo.mahadiscom.in/gogreen.php (GGN & careaT BTde faaray atear aTer erear FITATHEY 3qaee] IR.)

2. e AreyAeEn faer fae s g 0.35% (6.900/- w2t Had Rear. (i 7 390 anae)

3. AT ARG FaY 7 AT Teall AT IHEITH GEEA A AN -https /iconsumerinfo.mahadiscom.in/ 32 s .

¥, qéIe Afgeard {if$er @rtmoTe: 25-08-2022 g4 ARWT gEd,

Rrdry wewr :

* T 916, T AUl $AUTLAR 35,9344+ 95 3. JTICHT STHOTEAHT i AEAUATATSY/AdN Fiieh AtoNardr AEferor Haareua/siarsa
379 QTR féFT 9330388 203 FAT FHHIH ax WIeieT TERT UTaaT MREG 182190000622

* FEIRAEROTAT VAT THREAT TFRALT SN A TR i AN WO qraefiar Fiarrd), seafafae qre e 72,
TR TTBUATH HleTeTgaT HUTT GlAear gat amr.

|srave ftte gfre: (4769 [ sies: | 162190000622 [ [we [az: Joso | [ e wter sreeame 08-AUG-22 550,00
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Im e ‘ 17-AUG-22 I 550.oo| |,,-, T FaE TR 17-AUG-22 | 550,00|
|iar-h @ Iﬁazﬂ F.: |4rags4o | Stire T 17-AUG-22 550.00
]mmﬁqgﬁa |4?69 |mm |182190000622 l‘ﬁ.aﬂ.: lWﬁ]r{: Iogn AN ARG T FH DRIGAER ] B0
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AT T 3E [m FHTH: 162190000622
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wmmmmmmmmm TR 3TN 105.00
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Torelar ok 10 SI19] o1 FEUTH S0 ATcqcdT Ea®Tel 37aT YLl JUTHulY H6e =
1 & > & TR @ ogRe 0.00
RN FRUGTY gt FAiedet qOT TR $IRIEY. HTT IAQTETeHah I ATsTdrdar -
ST T T IR I AHHIY RO Qe g e et arwaear [ i
gfeve g arer R aTders et 3tes ot arary et R VAT A, LGl i
+ 2) 2% ARGTAN A AN ST T STl 3T T ot ey Fgope eareAr bk A2 ol
Te] ST AT AT WEATS SAF $RAAT A G4 T et qrachy q@Irelra P 118
ALCCICTN T T 0.00
» 3) Foega RagaTear e, ot AR T ZTEe, 3T HgRISE AraaTer R 0.00
HUATHEER TR Fere e @ 3nencha SRR ¢ &g srefavard 4
ok - T 2T ST 1.18
¥ TR e gt feae e 561.99
+ 4) O ST T AT * e 'MSEDCL' ST 14 3t e wenfores vy qoites 34 (%) 550.00
HETET A Fael gl FSHA AT, FEIT FE 73 * A G AET 7w, DPC:6.89

e/ ST 7 SAFTAT $ITOT e, ARTAROTEAT WiedTd JRA STAT gvare e,
ST Rt Fgoet et ST,

+ 5) 3 A FAFU FENT erehefiell Jehealt 7Y gk wanieh (.4, . 7. wfe)
forgTaT @ Tu@veiear A I aaeie g,

+ B) GTHFT Hot@ HTUfATH (Negotiable Instrument Act) 1881 Ferd 138 WATO A
A G501 81 &8l HURTY IRYA FTARIR FIRATEH W 301,

« ) USRI 2019 T AT I 322 TH, 4 ATSH AT T 750 +
oo Y. b e aaf arehY St rflr 3 & 01-04-2020 TG 1 3R,

MTR Order 333/30 1% ST HTQTTET Faege framiss e s 01-APR-22
g e Fere s o @Telt g FearaATr v Ffgearean dis arrardy
ELG)

LT (B)
Residential gfere 0-100 | 101-300 | 301-500 |501-1000 | >1000
1Ph
fer s, [ @ 3.36 7.34 10.37 11.86 11.85
105 FTFA(E.)
gHI(s) | 0865 1.45 2.05 2.35 2.35
R, ot.0¥.3030 YR FH] FrHACAT AdIT Ao GUFAR AETATRITCIhT AT ATg i1l
.to welt arfger srfaRera Reuw s ey,

After this date: 17-AUG-22

Pay Rs. 560

Prompt Payment Discount: Rs. 4.75 , if bill is paid
on or before 06-AUG-22

#TOIT 20-JUL-22 Te R O g
qradreT R 20-JUL-22)
gracit A 850.00]
Payment History:

Receipt Datel Paid Amount
20-Jul-2022 850.00
14-Jun-2022 620.00
19-May-2022 1,530.00
04-Nov-2021 850.00;
20-Oct-2021}, 760.00
14-Sep-2021 910.00;
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wErereg wron fge e sl sarffen
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s YRaol &3F AY: 0CT-2022
Website :www.mahadiscom.in
GSTIN of MSEDCL 27AAECM2933K1ZB
BILL NO.(GGN): 000001778423099

HSN code 27160000

ATEH FwHTE: 182190000622 auw s 28-0CT-22
SHRI SAMIR HARSUKH SHAH p—
SR.NO.112 AMBEGAON TAL-MAVAL DIST PUNE AMBEGAON 412106 . - 1A20.00
il et =1 a 2 e 17-NOV-22
T ARE FA SHEATH, 1,430.00
farefitor gfre: 4769 :WADGAON MAVAL S/DN. q@eT R#Ai®: 26-Jan-11
ZT W¥a: 090 /LT-| (B) Residential 1Ph HIT HIL: 2.65 KW Scan this QR
9Yer A: 00000000 HL&IT &4 S01(%): 3,000.00 Cod? wiltJhp?HlM
Ll aweant-maR.a.: 6/ 28-0001-0001 /4769540 ary RFr Ria: 26-0CT-22 Qﬂﬂmfm
et wAT: 06500102168 wAwfter R Rais: 24-SEP-22
AT 9 We
b . QR FYFEAR HT F4T4, 50T
11234 11086 01 148 0 148 ST 7 R R R gt e
- e wvar dda
NORMAL
Bill Period:1.07 Month(s) /
anfier i a * Fegadt aER Pane F7 2447
500 - ‘ MSEDCL Call Center:
428 18002333435
400 - 18002123435
1912
300 AEHEaT gEE AR Foamade
foraer a srdvgfa Aefavorear
200 - ¥ TS~

,-_ x> _"..;‘. o AP _;‘.;\ ’ A >
@‘ﬁ 2 e 1" -uﬁ-s?“‘ﬁssf“ o

www.mahadiscom.in >
ConsumerPortal > CGRF

[qra7 ITAET 1.

!mﬁlﬂﬂm@ﬁﬁéﬁmmﬁdﬁvﬁmamﬁm to wuamar M-ifw RewEe AaarAfeolr HTovarard-https /pro.mahadiscom.in/Go-

Green/gogreen jsp (GGN & J#edT BrdIel [AeTaY at=ar aT[aT STl HIT-AAEY 3Te 3R.)
2. Rftes ArcgwArEn RBsr e #1007 0.35% (5.900/- 94q) Faad fFear G 0a @ sgE anam)

3. AT FETEE AR T S et SR ITEURT SR F ATHISY -hittps://pro.mahadiscom. in/Consumerinfoconsumer.j jsp A% dre gz,

¥. 9 Afp=ardy §fFer gremora: 26-11-2022 #41 aRAWT fEH.
fady w2

* g o, 39l Aieviighd HHEUVIEAH! F.93 95 AT, I HAOTEIA FHH{E dGevaTaId)/Adet FHT AGUIHIST AT Ghaea/Aas s

3 a9 ar 9839388303 FUT HHTF a3 WAl B IIaaT MREG 182190000622

I TrBvard JireTgs o YAt gy A

[ [a7e0 | 182100000822 | [we | [090—| |

]or-nov-zz | 1,410.00[




[t g | | | naﬂ 3

a7 A g s
Imm I1?-NOV—22 142003| T ARG AT HEATH 17-NOV-22 1.430.00
|itdl BT |m . |4739540 | faw arfe 17-NOV-22 1,420.00
lmmgﬁz: |4769 | wias: !132190000522 | e |we [z [oso | N ARF T I el 141500
AT TG AT WA 17-NOV-22 1,430.00
oA a x& IATEF FATH: 182190000622
« A o A HIOEAT  FUad) W -273/330-1 R.21/10/2016 IR
HFEROATT A, At R e iftrgaen R, 21/10/2016 3w HFRUATT % &,
e, e R A R g Fasiaomand! Foan fgga Frawrs Tt 3me 106.00
HAWE 32 U, e} sufavarg v sufaF e HERel Fvard et T 660.46
Aw. _ T|ANFR@ 1.35/ gz 199.80
+ 1) deTele gehtERerdr FIOTAEY dER e v Frteaasa dou O S—— 129.00
Ararga AT Fow wfET AL A I A, STHT FE T JFR A (16 %) e
ot 3eah SR S99 FEOTET A YT EARUTA HaT YT ARV e e el o'm
G FRUAT X Alege Yo7 WA S, FIT HAAETHE HO arAder g Wi '
TIEA WA 4T AW T HH PraRer féada s A agdf awder | e
e 5o e R TS @ caRia 3 Qot AT F e ST A, §AT R N
« 2) & ARATAT F AR LT A HT I8 @ ofr e Fgope wearea are #sr Tuw(s.) 1,269.34
AT AAT AW T HEATY &3 $crienn Al e o care qrareh Q@ P — 147.18
Zraardr,
FHTST TR 0.00
« 3) e agarear &, Gt 3T @ g, nfor sgrrsy e =
sftferarean aan o Fras 7 sndande aradear grsfavara aa :
e e tiwe UHUT AFATRSTHT 147.18
4% ffivarard) gae : ' ST e A 1,418.52
« 4) U HFTST G JATET ¢ dF MSEDCL' TT AT 3T, A Ut ddar T 3T (¥.) 1,420.00
mﬁmmmm.mﬁﬂﬂ‘ﬁgmmm DPC:15.87

T/ Y A SFTAT KON S, AFfAUeaT @eaTd S AT g R,
sRon R Fpv AR LRl sde.

« 5) 2T AF FAFU 94T T dFeal AR aEw FAiE (fal, @ g el
forgTaT @ Ty@9ear AR 9T Agsie e

- 6) WHFT daw #fATH (Negotiable Instrument Act) 1881 Fefd 138 THT0 O
1 6N BT &3 I I FraLUR FHAEH 9T A,

o 7) TAE AT 2019 TAT FH FAH 322 TR, e A3 Ao S5 750 +
ot v &, e d arsta At 3 110w 38 & 01-04-2020 TR S HdA.

MTR Order 333/3¢ 1% &1 T faega Mam smavm Rais 01-APR-22
arge i S dier ax wret g Feamamt vw Afarear s arerard)
Ik

LT (8)
Residential | afe 0-100 | 101-300 | 301-500 | 501-1000 | >1000
1Ph
L 3.38 7.4 1037 | 18 | 1166
108 FFR(E)
gwam(v) | 065 1.485 205 235 235

R, ot.0¥.3030 TRE W] FHAET AL Ao ERAR AGEIRIINET Al Frgawiann
&.to welt aifgn srfaiaa Rt smw wm,

After this date: 17-NOV-22
Pay Rs.

1430

Prompt Payment Discount: Rs. 10.94 , if bill is paid

on or before 07-NOV-22

#ToIT 21-0CT-22 v Ramre daar I
graeirar Rarw 23-SEP-2
qrarcdidt TFna 1,580.0
Payment History:

Receipt Datel Paid Amount
23-Sep-2022 1,590.00|
20-Jul-2022 850.00
14-Jun-2022| 620.00)
19-May-2022, ~1.530.00
04-Nov-2021 850.00
20-Oct-2021 760.00|

b,
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Construction & Repairing Permit for Home (Certificate)

(According to section 52 of Gram Panchayat Act, year 1958)

From Sarpanch of Gram Panchayat of Village Ambegaon, Tal. Maval, Dist.

Pune to Mr. Sameer Harsukh Shah, R/at Ambegaon

You are being informed according to application dated 02.05.2002
for - Name of road in Gram Panchayat jurisdiction Ambegaon, House No.
97, Ward No. ......... that;

(You have been permitted to build / repair house on following terms)

1. I will not create any encroachment & endangerment to approach

from the public road.
2. I will not perform any act of encroachment in adjacent properties.

3. I will complete the work within a period of 1 year after obtaining
sanction for it. Otherwise, it will be considered as the permission
given to you is cancelled. At the time of construction of house, the
boundary area of construction site should be kept open in same
alignment and excess construction should not be done than the

previous one.

4, If the Gram Panchayat finds that an excess construction is done
than the permitted construction area, the work will be stopped. 1
will not be entitled to interrupt such action or I will not undertake

any legal procedure against the same.

5. You will have to obtain a Non-agricultural permission for Hon.
Collector for construction in Agricultural land. Gram Panchayat will
not permit any construction permission without Hon. Collector's

permission.

6. The total expenses occurred for complete construction or
maintenance or repairs or house should be informed to the

Panchayat after completion of work.
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7. You should obtain permission of City Survey Officer for the
construction work.

8. I agree to the above mentioned terms & conditions and I will not

perform any act against the same, if done so, I will be responsible

for further circumstances.

Date: 23.05.2002

Sd/- Sd/-
Gram Sevak Sarpanch
Group Gram Panchayat Ambegaon Group Gram Panchayat,
Tal. Maval, Dist. Pune Tal. Maval, Dist. Pune
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Receipt for Tax Bill (Extract No. 10)
Maharashtra Gram Panchayat Act, 1960

Gram Panchayat Ambegaon, Tal. Maval, Dist. Pune

A Receipt is being issued from Mr. Sameer Harmukh Shaha that, we have received Rs. for
House No. ............ vide Bill No. .............. for year w014-2015
Description Outstanding Current Tax Total Amount
Rs. Ps. Rs. Ps. Rs. Ps.
1. House Cess 4,500 4,500
2. Health Tax
3. Ele Tax

4. Water cess

5. Spl. Water cess

6. Notice Fee

Total 4,500

Rupees in words ; Rupees Four Thousand Five Hundred only
Date: 25.1.2015
Sd/-

Signature of Recovery Officer Gram Sevak / Gram Vikas Adhikari
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Bill for Tax demand

According to section 129(1) of Mumbai Gram Panchayat Act (1958)

Gram Panchayat : Ambegaon

Property No.: 64

Taluka: Maval

Mr. Sameer Harsukh Shaha

Assessment year 2016-2017

Dist.: Pune

Details of Tax, Fee or Previous pending Current Tax Amount Total outstanding
other details of dues amount of Tax amount of Tax
use Cess 7277 6435 13712

8 50 135

50 50 100

0 0 0

0 0 0

0 0 0

7412 6535 13947

7412 6208 13620
Rupees Thirteen Thousand Four Hundred Fourty Seven only.
1) Above mentioned tax, fee or dues are due to Panchayat from you. Please take a note of that.

You are requested to pay the said amount to Panchayat within a period of 15 days.

2) If you fail to pay the above said amount in stipulated period, a demand letter will be issued

against you according to section 129(2) of Mumbai Gram Panchayat Act and you will be eligible to
pay the fine accordingly.

Date: 21.04.2016

Gram Sevak / Gram Vikas Adhikari Sarpanch / Gram Panchayat
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Tax Receipt ( Extract No. 10)

(According to rules of Mumbai Gram Panchayat Accounts & Budget)

This receipt is being issued by Sarpanch, Gram Panchayat Ambegaon, Tal.

Maval, Dist. Pune to Mr. Sameer Harsukh Shaha, R/at Ambegaon that, we

have received a sum of Rupees from you on 3.8.2018 as follows upon tax

of Property No. 64 situated in the jurisdiction of this Gram Panchayat for
the year 2018/2019.

Book Number

Redeipt No. 02

Description of received amounts
Description | Out Current Taxes Total
standing Recovery
amount
Actual Discount | Fine @ | Recovered
Taxes @ 5% 5% Amount
1 2 3 4 5 6 7 (2+6)
Home Cess | 6435 6435 322 322 6435 12870
Health Tax | 50 50 -- -- 50 100
Divabatti 50 50 -- -- 50 100
Tax
Gen.
Water
Cess
Spl. Water
Cess
Barren
land
Notice Fee
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Warranty

Fee

Others

Total 13170

Rupees Thirteen Thousand One Hundred Seventy only received vide cash

/ cheque NoO. ................ dated ..o

Date: 3/8/2018 Sd/-

Signature & designation of Recovery officer




oo

:

S

xmmmwn

58



2185

Maharashtra Tourism Development Corporation
Residence & Breakfast Branch
APJ House, 4th Floor, 3 Dinshaw Vacchha Road, Churchgate,
Mumbai 400020
Tel.: Head Office (9122) 2204 4040
E-mail: bandb@maharashtratourism.gov.in
Under scheme of Maharashtra Government for residence & breakfast of
Tourists
Registration Certificate

Regional Office : Pune Registration No.: 719

This is to certify that, the residence of Mr. Sameer Harsukh Shaha is
being registered under the scheme of Maharashtra Tourism Development
Coporation's scheme for Residence and breakfast of Tourists under it's

terms and conditions as follows;
Tenure & Description of Certificate as follows;

Name & address of Residence : Survey No. 112, Village Ambegaon,

Tal. Maval, Dist. Pune
No. of Total Rooms (02) No. of Beds: (04)

Tenure of Certificate: 05 years From: 08.04.2019 To 07.04.2024.

Date: 08.04.2019 Sd/-

Authorized Signatory
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Charter of Tourists

This tourist residence is owned by Maharashtra Tourism
Development Corporation. So, it is the responsibility of Mr. Sameer
Harsukh Shaha to arrange residential arrangement of Tourists as

mentioned in the scheme.

Facility of residence will be available in this place. You will get the
facilities like cleanliness, tidiness, safety & other reasonable

facilities.

Tea, breakfast, lunch/dinner will be available here. You will be

provided the rate card for the same.

In case of electricity failure, an optional adjustment will be provided

for light.

Hot water for bathing & regular water will be available. Clean

drinking water will be provided.

Clean Towel/Pancha, Bed sheet will be there and it will be replaced

according to tourist's suggestion.

It is mandatory for the tourists to show their identity card at the

time of registration.

The tourists should keep it in mind that their residence is being

arranged in a house and local people are in neighborhood.

Sd/-

Seal of MTDC Authorized Signatory
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ITEM NO.19 + 48 COURT NO.2 SECTION IX

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Petition(s) for Special Leave to Appeal (C) No(s). 33691/2018
(Arising out of impugned final judgment and order dated 27-09-2018
in WP No. 6417/2015 passed by the High Court of Judicature At
Bombay)

ROHAN VIJAY NAHAR & ORS. Petitioner(s)
VERSUS

THE STATE OF MAHARASHTRA & ORS. Respondent(s)

(FOR ADMISSION and I.R. and IA No0.184673/2018-EXEMPTION FROM FILING

0.T7.)

WITH

SLP(C) No. 2306/2019 (IX)
(FOR ADMISSION and I.R. and IA No.4581/2019-EXEMPTION FROM FILING
0.T. and IA No.4580/2019-CONDONATION OF DELAY IN REFILING)

SLP(C) No. 50/2019 (IX)
(FOR ADMISSION and I.R. and IA No.661/2019-EXEMPTION FROM FILING
0.T.)

SLP(C) No. 33783/2018 (IX)

(FOR ADMISSION and I.R. and IA No.185198/2018-EXEMPTION FROM FILING
C/C OF THE IMPUGNED JUDGMENT and IA No.185200/2018-EXEMPTION FROM
FILING 0.T.)

SLP(C) No. 1806/2019 (IX)

(FOR ADMISSION and I.R. and IA No.9518/2019-EXEMPTION FROM FILING
C/C OF THE IMPUGNED JUDGMENT and IA No.9522/2019-EXEMPTION FROM
FILING 0.T.)

SLP(C) No. 33905/2018 (IX)

(FOR ADMISSION and I.R. and IA No.186020/2018-EXEMPTION FROM FILING
C/C OF THE IMPUGNED JUDGMENT and IA No.186022/2018-EXEMPTION FROM
FILING O.T. and IA No.186024/2018-PERMISSION TO FILE LENGTHY LIST
OF DATES)

SLP(C) No. 33927/2018 (IX)
(FOR ADMISSION and IA No.186208/2018-EXEMPTION FROM FILING O.T. and
IA No.186209/2018 - PERMISSION TO FILE ADDITIONAL
“-PCYMENTS/FACTS/ANNEXURES)

©281P(C) No. 573/2019 (IX)
(FOR ADMISSION and I.R. and IA No.3293/2019-EXEMPTION FROM FILING
0.T.)

SLP(C) No. 1283/2019 (IX)
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(FOR ADMISSION and I.R. and IA No.6882/2019-EXEMPTION FROM FILING
C/C OF THE IMPUGNED JUDGMENT and IA No.6884/2019-EXEMPTION FROM
FILING 0.T.)

SLP(C) No. 1487/2019 (IX)
(FOR ADMISSION and I.R. and IA No.8147/2019-EXEMPTION FROM FILING
0.T.)

SLP(C) No. 546/2019 (IX)

(FOR ADMISSION and I.R. and IA No.3087/2019-EXEMPTION FROM FILING
0.T. and IA No.3084/2019-PERMISSION TO PLACE ADDITIONAL FACTS AND
GROUNDS)

SLP(C) No. 885/2019 (IX)

(FOR ADMISSION and I.R. and IA No.5118/2019-EXEMPTION FROM FILING
0.T. and IA No.6391/2019-EXEMPTION FROM FILING O.T. and IA
No.5117/2019-PERMISSION TO FILE ADDITIONAL
DOCUMENTS/FACTS/ANNEXURES and IA No.6389/2019-PERMISSION TO FILE
ADDITIONAL DOCUMENTS/FACTS/ANNEXURES

SLP(C) No. 1986/2019 (IX)

(FOR ADMISSION and I.R. and IA No.11508/2019-EXEMPTION FROM FILING
C/C OF THE IMPUGNED JUDGMENT and IA No.11507/2019-EXEMPTION FROM
FILING 0.T.)

SLP(C) No. 1290/2019 (IX)

(FOR ADMISSION and I.R. and IA No.6987/2019-EXEMPTION FROM FILING
C/C OF THE IMPUGNED JUDGMENT and IA No.6990/2019-EXEMPTION FROM
FILING O.T.)

SLP(C) No. 1400/2019 (IX)
(FOR ADMISSION and I.R. and IA No.7487/2019-EXEMPTION FROM FILING
0.T.)

Diary No(s). 151/2019 (IX)

(FOR ADMISSION and I.R. and IA No0.3691/2019-EXEMPTION FROM FILING
0.T. and IA No0.6378/2019-EXEMPTION FROM FILING O.T. and IA
No.3688/2019-PERMISSION TO FILE PETITION (SLP/TP/WP/..) and IA
No0.6376/2019-PERMISSION TO FILE ADDITIONAL
DOCUMENTS/FACTS/ANNEXURES and IA No0.3689/2019-PERMISSION TO FILE
ADDITIONAL DOCUMENTS/FACTS/ANNEXURES)

Diary No(s). 2548/2019
(IA No.13414/2019-CONDONATION OF DELAY IN FILING and IA
No.13416/2019-EXEMPTION FROM FILING O.T.

SLP(C) No. 2314/2019 (IX)
(FOR ADMISSION and I.R. and IA No.13456/2019-EXEMPTION FROM FILING
C/C OF THE IMPUGNED JUDGMENT)

SLP(C) No. 2699/2019 (IX)
(FOR ADMISSION and I.R.)
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SLP(C) No. 2696/2019 (IX)
(FOR ADMISSION and I.R.)

Diary No(s). 1397/2019 (IX)

(FOR ADMISSION and I.R. and IA No0.14041/2019-CONDONATION OF DELAY

IN FILING and IA No.14042/2019-EXEMPTION FROM FILING O0.T.)

Diary No(s). 1509/2019 (IX)

(FOR ADMISSION and I.R. and IA No0.14679/2019-CONDONATION OF DELAY

IN FILING and IA No.14680/2019-EXEMPTION FROM FILING O0.T.)

Diary No(s). 1514/2019 (IX)

(FOR ADMISSION and I.R. and IA No0.12644/2019-CONDONATION OF DELAY

IN FILING and IA No.12645/2019-EXEMPTION FROM FILING O0.T.)

Diary No(s). 1523/2019 (IX)

(FOR ADMISSION and I.R. and IA No0.13470/2019-CONDONATION OF DELAY

IN FILING and IA No0.13472/2019-EXEMPTION FROM FILING O0.T.)

Diary No(s). 2417/2019 (IX)

(FOR ADMISSION and I.R. and IA No0.15369/2019-CONDONATION OF DELAY

IN FILING)

Diary No(s). 2419/2019 (IX)

(FOR ADMISSION and I.R. and IA No0.13460/2019-CONDONATION OF DELAY

IN FILING)

Diary No(s). 2502/2019 (IX)

(FOR ADMISSION and I.R. and IA No.13455/2019-CONDONATION OF DELAY

IN FILING)

Diary No(s). 2503/2019 (IX)

(FOR ADMISSION and I.R. and IA No.14251/2019-CONDONATION OF DELAY

IN FILING)
Diary No(s). 2552/2019 (IX)

Diary No(s). 2829/2019 (IX)

(FOR ADMISSION and I.R. and IA No0.15184/2019-CONDONATION OF DELAY
IN FILING and IA No0.15189/2019-EXEMPTION FROM FILING C/C OF THE
IMPUGNED JUDGMENT and IA No0.15192/2019-EXEMPTION FROM FILING O.T.)

Diary No(s). 2632/2019 (IX)
(FOR ADMISSION and I.R. and IA No0.14310/2019-CONDONATION OF DELAY
IN FILING and IA No0.14311/2019-EXEMPTION FROM FILING O0.T.)

Diary No(s). 2630/2019 (IX)
(FOR ADMISSION and I.R. and IA No0.14413/2019-CONDONATION OF DELAY
IN FILING and IA No0.14414/2019-EXEMPTION FROM FILING O0.T.)

Date : 28-01-2019 These petitions were called on for hearing today.

63



2190
4

CORAM : HON'BLE MR. JUSTICE A.K. SIKRI
HON'BLE MR. JUSTICE S. ABDUL NAZEER

For Petitioner(s)

Mr.
Mr.

Mr.
Mr.

Mr.
Mr.
Mr.
Mr.
Mrs.

Mr.
Mr.

Mr.
Mr.
Mr.
Mr.
Mr.
Mr.
Ms.
Mr.

Mr.
Mr.
Mr.

Mr.
Mr.

Mr.
Mr.
Mr.
Mr.

Mr.
Ms.
Ms.

Mr.
Mr.
Ms.

Mr.
Mr.
Ms.
Mr.

Ms.

C.U. Singh, Sr. Adv.
Santosh Krishnan, AOR

Anirudha Joshi, Adv.
Shashibhushan P. Adgaonkar, AOR

Mukul Rohatgi, Sr. Adv.

Prasenjit Keswani, Adv.

Satyajit Saha, Adv.

Raghvendra Pratap Singh, Adv.
V. D. Khanna, AOR

Mehul M. Gupta, Adv.
R. P. Gupta, AOR

Maninder Singh, Sr. Adv.
Chirag Balsara, Adv.
Jaiyesh Bakhshi, Adv.
Ravi Tyagi, Adv.

Ambaaz Hussain, Adv.
Animesh Sinha, Adv.
Ashita Chawla, Adv.

P. V. Yogeswaran, AOR

Neeraj Kishan Kaul, Sr. Adv.
Ravindra Keshavrao Adsure, AOR
Sagar N. Pahune Pail, Adv.

Raghav Shankar, Adv.
R. Chandrachud, AOR

Krishnan Venugopal, Sr. Adv.
Ranjit Kumar, Sr. Adv.
Tapesh Kumar Singh, AOR
Aditya Pratap Singh, Adv.

Vinay Navare, Adv.
Gwen Kartika, Adv.
Abha R. Sharma, AOR

Ajit Kumar sinha, Sr. Adv.
Ashwarya Sinha, AOR
Mohini Priya, Adv.

C.U. Singh, Sr. Adv.
Nitin Mishra, Adv.
Mitali Gupta, Adv.
Rajat Sehgal, AOR

Abha R. Sharma, AOR
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Mr. Vineet Naik, Sr. Adv.
Mr. Kunal Vajani, Adv.
Mr. Ashish Tiwari, Adv.
Mr. Varun Ahuja, Adv.

Mr. Tushar Kumar, Adv.
Mr. Sumeer Sodhi, AOR

Mr. Sarthak Sharma, Adv.
Mr. Junaid Qureshi, Adv.
Mr. Sukand Kulkarni, Adv.
Ms. Swati Mittal, Adv.

Mr. Vineet B. Naik, Sr. Adv.
Mr. Sukand R. Kulkarni, Adv.
Mr. Shivaji M. Jadhav, AOR
Mr. Brij Kishor Sah, Adv.

Mr. Prasenjit Keswani, Adv.
Mr. Satyajit Saha, Adv.
Mr. Raghvendra Pratap Singh, Adv.
Ms. Devika Khanna, Adv.
Mrs. V. D. Khanna, AOR
Mr. V.A. Gangal, Adv.
Mr. Anup Deshmukh, Adv.
Mr. Shivaji M. Jadhav, Adv.
Mr. Brij Kishor Sah, Adv.
Mr. Nicholas Chaudhary, Adv.
Ms. Q. Maini, Adv.

For Respondent(s)

UPON hearing the counsel the Court made the following
ORDER

Permission to file Special Leave Petition(s) is granted.

Delay condoned.

Issue notice, returnable in four weeks. Permitted to serve the
standing counsel for the respondent.

There shall be status quo in the meantime.

(SUSHIL KUMAR RAKHEJA) (RAJINDER KAUR)
AR-CUM-PS BRANCH OFFICER
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